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Shri S. M. Banerjee (Kanpur) :
The very fact that still all she questiéns
pertaining to Nagaland, including calling
attention notices, are being replied by the
External Affairs Ministry, gives the feéling
not only to the Naga rebels, but to the rest
of the country, that Nagaland is a separate
land. I would like to know how long .this
1s going to continue. The talks may «con-
tinue, but has the Ministry taken any. final
decision to discontinue this practice and
bring this under the Home Ministry ?

Shri Dinesh Singh : This matter has
been raised in the House several times I
‘would beg of the Members to see....

Mr. Speaker : Shri Vasudevan Nair.

Shri Hari Vishnu Kamath : He
did not complete the sentence.

Mr. Speaker : This Fas heen raised
to many times. .

Shri S. M. Banerjee : Butlethim com-
plete the sentence.

Shri Dinesh Singh : I was saying T
would beg of the hon. Mcmbers to see
that this was part of an agreement that was
mad e with th> Naga pcople when the Naga
State was created, This was put before
the House, this matter was discussed in the
House. (Interruptions) This iS no-
thing new. The late Prime Minister,
Shastriii, had mentioned that we were go-
ing to move this out of the External Affairs
Ministry in consultation with the Naga
Government. We are talking to the Naga-
land Government, and we hope that as soon
as possible. it will be dealt with by some
other Ministry.

13 hour.

Shrimati Indira Gandhi : The Home
Ministry were associated with the latest
talks. . . . (Interruptions).

Shri Henu Barua : When Lal Ba-
hadur Shastri was Prime Minister, he
gave an assurance that this would be shift-
-ed to the Hyn'e Ministry.
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Nagas (Stt.)

Shri Vasudevan Nair (Ambala-
puzha) : From whatever talks the Prime
Minister had with the representatives of
Nagas and from any other information, rebel
is there any truth in the report that some
sections among the hostile Nagas are now
inclined to a settlement with our Govern-
ment, that the so-called armed groups
among them are not very much in the pic-
ture, and that there is scope for a settle-
ment between our government and the
rebel Nagas ? Is there any serious foun-
datjon for that impression ?

Shri Dinesh Singh : We are carrving
on these talks in the hope that we shall be
able to bring them round to our way of
thinking,

Shri Ranga : Are we to undcrstand
fromthe Prime Minister’s reply that in
addition to the External Affairs Ministry
which has been dealing with the Nagaland
question till now, the Home Ministry also
is being associated in these talks as well
in matters of administration

Mr. Speaker : That is what she said
Personal explanation by Mr. Atulya Ghosh

13.02 hrs.

PERSONAL EXPLANATION BY
MEMBER
(Shri Atulya Ghosh)

Shri Hari Vishnu Kamath ('Ho-
shangabad) : Before you call my hon. friend
Shri Atilya Ghosh, I wish to invite your
attention to rule 357. It reads as follows.

“A member may, with the permission
of the Speaker, make a personal
explanation  although there is no
question befors the House, but in
this case no debatable matter may be
brought forward, and no debate
shall arise.” '

The latter part is important, Sir, because
no debate will ensue, and so you will please
ensure that no debatable matter is brought
forward.



5521 Personal

Mr, Speaker : I have made it clear to
Mr. Atalya Ghosh that no controversial
or d:batable matter can be brought here;
he can oaly give his personal explanation
and i n a brief and concise manner; I have
made it clear.

st Ay femd (FA%) ;W
FTHT ATgd A HTOF AT THRT @T §
T AT AFT HeAW WA, GAAAH
aTeA ¥ fada F ary & A wew s
a7 | 18 FE FY IART 97 Fd1 fqaw F
safea eqsdtaaor & Wiqed 91 AT
IqY IE uw faarg s fwar a1 )
zafaT 5@ a9 @) R 3T & ATTETF
FuFar g f #18 wwelt wagrea =1 frae
&F 7ee< HT qrq 9 FT 91 faarerew
&1 9T IqH F1E #E arqA g |

F AT qTeq ; ag a1 deaT & |

st 7 foad : wet A wger T
g TF &t a1 g A1 & foad @wp it
2

Shri Atulya Ghosh (Asansol) : Yes-
terday my name was freely mentioned in
relation to a case concerning Shri Sunie
Das, an employee of th: All India Congres
Committee, He is onz of the 105§ em-
ployees there and I am an office bearer of
the All India Congress Committee, and so
it is natural that T knew him and he used to
come to my house. First of all I want to
state categorically that the allegation that
I have tried to exert influence to hush up
the case is absolutely wrong. I never dis-
cussed these matters with any of the minis-
ters either in the Centre or in the State of
any of the officers. I also want to say that I
never knew this Mohit Chaudhuri and I
have never seen him in my life. About Sunil
Das, he belongs to the A.C.C.. My friend
Shri Surendranath Dwivedy said that he
wis my p:r3d1il secretary. I had nothing
to do with him as personal secretary.

Shri Surecadranath Dwivedy (Ken-

drapara) : He told me that he was your
onfidential secretary.
1370 (Ai) LSD—T.
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Member

Shri Atulya Ghosh : I am sorry I can™
not distinguish between confidential secre-
tary and personal secretary. Anyhow, he
was neither my confidential secretary nor
my personal secretary. He was an employee
of the AICC and I am an office-bearer and
he used to come to me as several other office
bearers, officers and members of the staff
came to me,
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The names of some other people were
given. One is Tarapada Chakravarti who
often organised industrial exhibitions, Na-
turally, I have associated myself with this
kind of a venture. But whatever was his
politics, that is know to the people of Ben-
gal. He always stood against the Cong-
ress, organised meetings against the Cong-
ress, set up candidtes against the Congress.
Another man is Rabindra , Chaudhuri.
He came to Delhi and met the Congres
President and several other leaders, pray-

.ing that the West Bengal Congress should

be dissolved and an ad hoc committee
should be formed and he gave some charges
against me, and that came in newspapers.
I have no personal contact with him, An-
other man js Keshav Chandra Chakra-
varti and I have seen him once or twice in
my life. In 1960 he organised some move
for Greater Bengal and started an agitation
against the Congress. They are in the
Congress; they were in the Congress but
they never kept it in dark that they always
were opposed to us,

My friend Surendra Babu has said
about some marriage ceremony, I cannot
prevent anybody marrying any other per-
son., I am fortunate in having so many
“njeces”’ in so many places who call me
uncle; even Surendra Babu’s daughter used
to call me uncle sometimes; I am very
fortunate in that respect.

Shr.l Surendranath Dwivedy : She
will continue to call you so.

Shri Atulya Ghosh : Ifthe daughters
of some of my friends marry somebody
else I have no hand in it; I do not know any
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[Shri Atulya Ghosh]

girl by the name of Anjana or something
that Suren Babu has I said;, I have never
attended any marriage < ceremony  of
Mohit Chaudhuri. ... (Interruptions)
T could not get these interruptions. ,

Mr. Speaker : He hassaid the main
thing.

Shri Atulya Ghosh : Dr. Ranen Sen
said that when he was in Calcuttahe heard
rumours that I had tried to hush up thej
cese. Through whom did I try ?

Dr. Ranen Sen (Calcutta East) :
Through the West Bengal Government; I
said so.

Shri Atulya Ghosh : I did not discuss
it with anybody; whatever has appeared in
she papers, we know from that what has
happened. When Sunil’s house was
searched, as the staff of the AICC he cam
and reported to me that his house ‘was
searched and I told him to take the help
of alawyer. The law of the land is to prevail
I again categoricallysay thatthis is nothing
else but that some friends have tried to
malign me personally and the Congress
organisation collectively, and so far as this
case is concerned it has gone before the
oourt. Let the law of tne land prevail;
we do not know vet whether they are
guilty or not.

s ame [femy]
FFTAT FLRE |

S 1

_Shri S. M. Banerjee (Kanpur)
He is defending him.

Shri Atulya Ghosh : I must be allowed
to say this. As far as I am concrened, I will
be gﬁided by the law of the land, Iam a
oitizen of India and I am thankful to Mr.
Madhu Limaye for. reminding me about the
oath of allegiance. I would also request
Bim to remind his colleagues.in the Oppo-
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sition that they have slso taken the oath
of allegiance.

ot we fom@ g T4 wTH G
FA § AT e At §

Shri Atulya Ghosh : Again I catego-
rically state that I have no association with
these people and I completely deny that
I ever tried to put any pressure to hush up
the case. ... (Interruptions.)

Shri Hem Barua (Gauhati) : Can 1
seek a clarification, ?

Mr. Speaker : No clarification, not
on this point now,

ot Ay fomd w7 U smaea
LR

WEGR HE1EY : AT AR

st ay fomd . @z g Ak
AT A1 9T T 1 & 97 gree WE
FHN AEAA 147 § |

seaw AgEd ¢ e g oe g ?
oI HI9 dgT A S 9w fear g,
IaF AR A § 7 I 0 H agg 4@
FTAFT & | .

it g fomd @ & dur A g A
AT HTT E |

WEaE WEIET © FAAT FT AT E )
FEA A § 5 I B ares
e

it 5y ford : 39 g fraew fFn
or fi w1 faarare amem T g 9
gaT § Afw. .

e WEREA : T ) 7 faran



5525 PersonalExplana- SRAVANA 27, 1888 (SAKA)

tionbyMember(
it wy ol © Y & T3 A enge
o AR |

& qrtR (faegdy) : @rEE wre
MET w9 "R fewww g @ A,
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AT T AT FAT 7 W FET |G
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GEAA TFEAATE At faw & ogE-
v fear & ar. ..
| wemw wElew ; IAET R A wEA
g7

ot vy fowd - & frdgw wear g
f& wgen "y @Tg" A o Y fear @
HRT I9F AT a0 faerd §, a8 &
T FEAT S |

HeqW WEEA, I S Afwd
wETw w1 frw g, IaF geEm
@) fwar s arfeg, aret s= 99 &
HTaga aFaen faar Smar &, @1 ag @ga
FE-T9F FT AT A0 AR TN TF
| FEA AT A AT Y | AT GA-
T F IR § W W ag fEeaar e
AT TR & 990 § TF qqAd
arq W T wEy afen, dfew s
e fwar |

R O qg S ATE FHA FT
1963 &7 I & | § g9 AT FTA
w fafqes F a & w=mE @ W
A AR |

Rules Committee 5526
Report (M.)

“Mr John Profumo, in making a
* personal statement to this House
on the 22nd March, 1963,
which contained words which
he later admitted not to be true,

was guilty of a grave contempt
of this House”,

S oft gagran ¥ B an, 37§ s
IR W A Y AT T PR g AR

oo WEIEY | WY FET E, A qg
QY I | T IHT I AL qRAT
T

*fY FORY : AL FIE FAT Q@ FGl
ST, &1 IFHT AFAT AT |
13.12 hrs.

MOTION RE THIRD REPORT OF
RULES COMMITTEE—cond.

Mr. Speaker : The Hou;e will now take
up further consideration of the following
motion moved by Shri S.V. Krishnamoorthy
Rao on the 17th May, 1966, namely :—

“That this House agrees with the
Third Report of the Rules
Comumittee laid on the Table on
the 14th May, 1966.”

Shri S. M. Banerjee (Kanpur) : Mr.
Speaker, Sir, I fully support the conten-
tion of Shri Kamath and his amendment.
I read from the second report of the Rules
Committee which was laid on the Table
of the House on the 3oth April, 1966
which says :

“In sub-rule (1) of rulc 2, after the
definition of the term ‘‘Houses’’
the following shall be inserted,
namely:—

“d-eader of the House” means the
Prime Minister if he is a member
of the House, or a Minister
who is a member of the House
and is nominated by the Prime
Minister to function as the Leader
of the House”.





